
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

MIS Aar Kay Chemicals Pvt. Ltd. & Ors. ........ Petitioners 

Versus 

Mls A.P.Refinery Pvt.Ltd. & Ors. ........ Respondent 

Present:: Ms.Tushita Ghosh, Advocate with Mr.Gaurav Mehta, Practicing 
Company Secretary for petitioners. 
Mr.Sunish Bindlish, with Mr.Ashish Bansal, Advocates for 
respondents. 

Earlier this case was being heard by the two Members' Bench, but as 

the Hon'ble Member (Technical) has been transferred to NCLT, New Delhi, the case 

is released from part-heard matter and is required to be heard afresh in terms of sub- 

rule 4 of Rule 152 of NCLT Rules, 2016. Vide order F.No.1010312017-NCLT dated 

15.05.201 7, of Hon'ble President, NCLT Principal Bench, New Delhi, the Chandigarh 

Bench has been re-constituted as under: 

NCLT, Chandigarh Bench 
Justice R.P.Nagrath, Memebr (Judicial) 

It has also been ordered that this Bench shall exercise the powers of 

Division Bench for disposal of the cases related to Companies Act, 2013 and 

Insolvency and Bankruptcy Code, 2016. 

Learned counsel for respondents seeks time to file Convenience 

Compendium by giving specific reference to the page number and the annexure of the 

Paper Book. The matter is adjourned for arguments to 23.05.2017 and thereafter on 

day-to-day basis if need be. 

(Juace R.P.Nagrath) 
Member (Judicial) 

May 15,2017 
Subbu 
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